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Applicant (s)

" M/s M.R. Rajendran Nair, PV Asha '
md—-@‘!-ﬁa—za* Advocate for the Applicant (s)

Versus

Telecom District Manager
Palakkad and another

Respondent (s)

isi;iam_ﬁL__,Advocate for the Respondent (s)
through Mr. Santhosh proxy counsel

The Hon'ble Mr. A.V.Haridasan; Judicial Member

and

‘The Hon’ble Mr. R, Rangarajan, Administrative Member

PwN

Whether Reporters of local papers may be -allowed to see the- Judgement ? ,5
To be referred to the Reporter or not?} ‘ '
Whether their Lordships wish to see the fair copy. of the Judgement? A .
To be circulated to all Benches of the Tribunal? Ao

JUDGEMENT:
(Hon'ble WM, A, v,.Haridasan,Judicial Member)

The applicant who was an approved casual

Mazdoor and was absent since 1985 even as per the
averments in the application made a r-epresentation

to the Ist respondent on 1. 9,92 for re-engagement
(Annemre—lv) condoning the abgence as the’ absence

was ‘owing to continued illness. In response to this
‘representatlon he received Annexure-V communication dated
28, 11 92 informing him that the matter was being looked |
“into and that & reply would be given to h:m later. Finding .
no furt_her reply the a‘pplicant has filed this application

on 6th January,1993 under Section 19 of the Adn inistrative

..'.2
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Tribunals Act for a declaration that he is entitled
to be re-engaged as a casual mazdoor and for a direct~

ion to the respondents to re-engage him?

24 "‘? since the first respondent had 1nF0rmed

 the aopliCant that the matter was being looked into
we felt that it wuld be aporopriate if the rege
pondents themgelves are dlrected to take a decisipn
in the matter in accordance with law. ‘The learned :
counsel on either side also agreed that,it:ﬁﬁﬁl&;;.f:iy'
bé appropriatefif'the ;espondalts'arevdirectéd tc

vdispOse of the representation at Annexure-IV,

34 In view Of the abdve submission by the
learhed'Counsel at the Bar, we a&mic the applicat-
ion and d:is.pose it ;ofrf;iirecting the first respondent
to dispcse'ofAtﬁe repiésehtation,made by the.
éppucané st Znnexure-IV within a period of w0
months from the date of communication of a copy

W

of this. mrdef*'uiin accordance with law after.

nging the appllcant a personal hearimg. }There

is no order as to cost55
{R.Rangarajan) 71/" - (&, V‘Hariﬁgiéz;
Administrative Member , Judicial Member,

11th Febfuary 1993

ksl12.



